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MINISTRY OF AGRIGULTURE -
(Department of Agriculture and Co-operation)

hbwDelhx the 17thJusy 2001
S.0. 671(E).— Whereas a draft Order with a view to declare its intention to ban the
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production, marketing and use of aluminium tube packs with a capacity of 10 and 20
tablets each of 3 grams of aluminium phosphide was published in exei_'cise of the powers
conferred by sub-section (2) of section 27 of the Insecticides Act, 1968 (46 of 1968)
under the notification of the Government of India in the Ministry of Agriculture
(Department of Agriculture and Co-operation) number S.0.683(E), dated the 20™ July,
2000 in the Gazette of India Extraordinary Part 11, Section 3(ii) dated the 20™ July,2000,
inviting objections or suggestions from all persons likely to be affected thereby, before
the expiry of the period of forty-five days from the date on which the copies of the

Gazette containing the said notification are made available to the public;
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Andwhereas,copmofﬂxesasdﬁazeﬂeweremdeavaﬂabktothepublwonﬂw
20"'July 000, “"@’

R Now, tberefom  exercise of the powers conferred by sub-section (2) ofswmn
R SERR Y By s A ﬁﬂ- thrTE e B iR

27 rmd w:th Secnon 28 of the Insecticides Act, 1968, tlleCcnu'alGevemleq{aﬁgr

cons1dermg thq x;econnmndanons of the Expert Group consututed for the sald purpose

‘andaﬂercomkatlonmththeReglsu'anonCommlttee set upunderthe saldAct and, on

being satisfied that the use of aluminium tube pack contammg 10 and 20 tablets each of 3

grams of alumi;aium phosphide involves health hazards to human beings, hereby makes

the f;mllowing Orders namely:- |

® The produc-tion;n.l‘a.rketing.and usgof alummmm tube packs with a capacity of 10
and 20 tablets of 3 grams each of aluminium phosphide shall be banned
completely from the date of publication of this Order;

(i)  The State Governments shall have powér to take such Steps under the relevant
provisions of the Act and Rules as they may deefn fit for the execution of these
Orders in the State concerned. - |
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30™ August, 2000 in the Gazette of ?Sdu Extraordlmry Part TI; Section 3(ii) dated the
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30‘E August, 2000, inviting objecuons or sugg estions ki ﬁﬁ‘ersons ﬁke!y 0 be
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aﬁ’ected tbereby “before the expiry of the period of forty-ﬁve days from the date on which
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the copies of the Gazette containing the said notification are made availablé to the public;
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Andwhereas,oopiesofthesdeazenewerenndeavaﬂab]etothepubhconthe
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And whereas, the objections and suggestions received from the public in respect

of said Order, have been duly considered by the Government;

Now, therefore, in exercise of the powers conferred by sub-section (2) of section

27 read with Section 28 of the Insecticides Act, 1968, the Central Government after
considering the recommendations of the Expert Group constituted for the said purpose

and after consultation with the Registration Committee set up under the said Act, and, on
being satisfied that the manufacture and use of Carbofuran 50% Water Soluble Powder
(SP) involves health hazards to human beings, hereby makes the following Orders

namely:-



THE GAZETTE OF INDIA EXTRAORDINARY (Par IL—Sec. 3

) The manufacture and use of Carboﬁxran 50% Water Soluble Powder (SP) shall be

ot ‘.',_
aplete) ﬁqm
[ 28 N8

T80 Gl Wy i\ 4. 8

. of Carbofuran 50% Water Soluble Powdel' (SP), .

Chuabeg s, PSR BETERG

i) uﬁcmrmg heenses mued to various reg:strams of Carhoﬁxan 5&%
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Water So}uble Powder (SP) for settmg p of manufactumg umts shall bc

P ey iy

can;:glledmrespectofthoseﬁrmsorpersons, L .
av) The cemﬁcate of reglstratxon for Carbofm‘an 50% Water Soluble Powder (SP) n

G e ﬁfm o RO L

respectofthose reglstrantswhoareyetto obtammanufacnmng hcensesshallbe
cancelled; | 7

(v)  The State Governments shall have power to take such steps uﬁder the rele\lrant
provisions of the Act and Rules as they may deem fit for the execution of these

Orders in the State concerned.
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ORDER - '
New Delhi, the 17th July. 2001
$.0.679(E)— Whereas a draft Order, with a view to_declare_ ns i_lneg;ion_to ban the

manufacture and - use of Captafol 80% powder for.dry seed weaypgt (DS) was published

in excrciso of the'powers conferred by sub-gection (2),f, soctign, 27, of the Insecticides
Act, 1968 (46 of 1968) under the notification of the Governmeny of India in the Ministry

of Agriculture (Department of Agriculture and Co-operation) number $.0.785(E), dated
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of said Order, have been duly considered by the Government;

Now, therefore, in exercise ofthe powers conferred by sub-section (2) of section

27readw:thSecnon280fthe1mectmdesAct 1968 theCentralGovemmentaﬁer

considering the recommendations of the Expert Group constituted for the said purpose
and after consultation with the Registration Committee set up under the said Act, and, on
being satisfied that the use of Captafol 80% powder for dry seed treatment (DS) involves

health hazards to human beings hereby makes the following Orders namely:-

()  The manufacture of Captafol 80% Powder for dry seed treatment (DS) for use in
the country shall be completely banmed from the date of publication of this Order;

(i) The use of Captafol 80% powder for dry seed treatment (DS) already
manufactured shall be banned completely from the date of its expiry or the period
of two years from the date ofpublié:iiiorr of this Order, whichever is earlier;
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(i) The mamufactuce shall consinue for export mmodkm,io M |
fI;lmt this activity is handled in a closed so,gs%o avoxd any c%)osure to

factory workers; Lol ?

(iv)  The State Governments shall have power 10 take such steps: under thé relevant
provisions of the Act andRulmastheymaydeemﬁtfortheexecunoﬁofthm
Orders in the State concerned.
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& Now, therefore, in exercise of ¢he powprs conferredqbyys\bsptpn mjof Wn
e
& RPN

27 vead with Section 28 of the Insecticides Act, 1968, the Ceﬁué’

N AT N
considering the recomnlcndatmns of the Expert Group const:tuted ﬁar the sa:d purpose

TIRTG R

and after consultatlon wuh the Regtstratlon Commrttee set up under the sald Act, and, on

being satisfied that the use of 2% Dustable Powder ' (DP) ’ﬂm?‘ 50% 'Eﬂmlmﬁable |
¥
Concentrate (EC) formulations of Methyl Parathion on. fruits mddw:getahlcs -involves

Pl

health hazards to human beings, hereby makes the followmg Orders n?leiy -

I T S
e ST TS
() The use of 2% Dustable Powder (DP) and 50%. Emulsifiable Concentrate (EC)

formulations of Methyl Parathion on fruits and vegetables sh%ll be banned
completely from the date of publicatior of this Order; [ ¥
(i)  The Certificate of Registration . for, 2% Dustable Pgwc?r (DP) and 50%

Emulsifiable Concentrate (EC) formnlatlons of Methyl Parithion’ in resgect of
R f Lo
those registrants who do not prowde modlﬁed labels or leaﬂets along with

container to Registration Committee s@all be cancelled; t + -
(iii) The State Governments shall have power to take such steps under the relevant

provisions of the Act and Rules as they may deem fit for the execution of these

*
¥

Orders in the State concerned. 3
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i ,;adraﬁOrderwnthavwwtodeclareltsmtentlontobanme
use of Metiaxy Etbyl Metcldy Chioride (MEMC) except for seed treatment of potato and
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of the period of fdrty-five days fibn# the: date on which ‘the eopgngthe Gazctte
containing the said notification are mede available to the public; - t : {
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And whereas, copies of the said Gazette were made available to the public on the

6" September, 2000; :
S
Poog
And whereas, the objections and suggestions received frong ﬂ% pu ) g: respect
of said Order, have been duly considered by the Government: oy ‘f ¥

] i . f’

Now, therefore, in exercise of the powers conferred by sub-sgctlon 2) .of section
27 read with Section 28 of the Insect:cndes Act, 1968, the Cenhat ‘Go rrffnent after
considering the recommendations of the Expert Group constituted i* the?sa; purpose
and after consultation with the Reglstranon Committee set up under tl!: saic Act, and, on

being satisfied that the use of Methoxy Ethyl Mercury Chloride (MEMC) exeept for seed

treatment of potato and sugarcane involves health hazards to hu+n hereby
makes the following Orders namely:-; ?
| B
()  The use of Methoxy hthyr Mercury Chloride (MEM(.) shall b$ banned
completely except for seed tteatment of potato and sugar . fro ! tligdale of
publication of this Order: ‘ .( o
t (i) The Certificate of Registratio% for Methoxy Ethyl Mercury Ch : ride: ‘.,_ EM() as
seed dresser in respect of ﬂmse registrants who shall riot "‘fﬁmdiﬁed

labels/leaflets along  with coihtainer‘ to the Registration Co&"rniltge ;;hall be
3

cancelled:; ’ ' t ¥ 1
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 of forty-ﬁve days:from the date on which

aﬁhctb#thcreby beforg the expxry of the:

d nofi eatlon are made avmlable to the publlc

And Whewns, %he pbjectxons and{suggémns received from the public in respect
of said Order, have be&x duly considered: ‘y theiGo‘venm:ent

Now, therefore, in exercise of the i)owelgs conferred by sub-section (2) of section
27 read. s.vuh Secaon is of the Insectlcﬁges Act, 1968, the Cen&ral Government after
comldenng the reeomticndatlons of the Experi Group consntuted for the said purpose

and

afterco conmltatwn \;:th the Reglstratlo% Con‘(mttee set up under the sa:d Act, and on

being satisfied - tim ‘the “import, manuhcturé, formulation and use of Aldncarb

Chlorbgng.ilgte, leldrm, Ethylene Dibromide (EDB), Maleic Hydrazide and Trichloro

Acetic Atid (TCAT‘ﬁ:v‘lvé heaith hazards to h;lman beings, hereby makes the following

Orders namely:- ¥ | .5‘

() Vhngort of Aididarb, :Chiorbenzilste;, Dickirin, Ethylene Dibromide (EDB), Maleic
«-Hydrazidédand J‘rﬂﬂoro Acetic dcid fTCA) (both technical and formulation)

+ Iekiilt be-baamed §othpletely ﬁ’om1h¢dateg)f publication of this Order; - S

(i) -Vttt d ‘tethnical pmdt‘ﬂs # % Aldicarb, Chiorbenzilate, Dieldrip,. ,

Ethylene Dﬂxomde (EDB), Maleit Hy&'azude and Trichloro Acetic Acid (TCA)
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(iii)

(iv)

(v)

(vi)

(vii)

{viit)

- Orders in the State concerned.

shall be banned completely from the date of publication of this Order:

~ Manufacturing licenses for formulation and formulation activity of Aldicarb,

Chlorbenzilate, Dieldrin, Ethylene Dibromide (EDB), Maleic Hydrazide and
Trichloro Acetic Acid (TCA) shall be completely banned from the date of expiry
of technical grade material already available with the manufacturer or importer or
for a period of two years from the date of publication of this Order, whichever is
earlier;

Marketing and use of formulations of Aldicarb, Chiorbenzilate, Dieldrin,

Ethylene Dibromide (EDB), Maleic Hydrazide and Trichloro Acetic Acid (TCA)

- shall be banned completely from the date of expiry or the period of two years

from the date publication of this Order whichever is earlier.

No new registration or manufacturing license for import, manufacture or
formulation of Aldicarb, Chlorbenzilate, Dieldrin, Ethylene Dibromide (EDB),
Maleic Hydrazide and Trichloro Acetic Acid (TCA) shall be issued;

‘The manufacturing licenses issued for impot or manufacture of technical grade of
Aldicarb, Chiorbenzilate, Dieldrin, Ethylene Dibromide (EDB), Maleic Hydrazide
and Trichloro Acetic Acid (TCA) shall be cancelled immediately from the date of
publication of this Order;

The Certificate of Registration in respect of Aldicarb, Chlorbenzilate, Dieldrin,
Ethylene Dibromide (EDB), Maleic Hydrazide and Trichloro Acetic Acid (TCA)
in respect of those registrants who are yet to obtain manufacturing license shall be
cancelled immediately;

The State Governments shall have power to take such steps under the relevant

provisions of the Act and Rules as they may deem fit for the execution of these
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